FAX : 0532-2400149 REGISTERED / AD

CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
a8,MG Marg Civil Lines,Old Red Building,Altahabad-211001
Regianal Branch, Allahabad
Dated: 27/08/2016
To
Appellant as per address in table below
Respondent as per address in table below

Final Order No, C/A/70698-70708/2016-CUDB] dated 19/08/2016
1 am directed to transmit herewith a certified copy of order passed by the Tribunal under section 129-A(4) of the

Customs Act, 1962.
)9,/——%

Asstt, Registrar

Application Appeal Name and Address of Appellant

! %ﬁ;j{z@ L.G.ELECTRONICS INDIA
is2011 PV LTD.

PLOT NO. 51UDYOG VIHAR,

SURAJPUR KASNA ROAD,
GREATER NOIDA. (U.P.)
Name and Address of
Respondent

2 -C.C.E.NOIDA
C-56/42, Sector-62, Noida-
201307

Other Appellants and Respondents as per Anmexure
Copy To
3.Adyocate(s) / Consultant(s): St V.LKUMARAN,ADV
5, JANGPURA. EXTENSION
LINK ROAD, NEW DELHT

4 Bar Association, CESTAT, Allahabad

5 Director Publications, Customs, Excise. LP. Estate, Delhi

6 M/s Centax Publications Pvt, Ltd., 1512-B, Bhishem Pilamah Marg, New Delhi-3

7 Company Law Institute of India Pvt. Ltd., Ne.2 (old no.36), Vaitlryaram Street, T. Nagar, Chennai-17
8 Taxmann Allied Service Pvt. Lid., 59/32, New Rohtak Road, New Delhi-110003

9 Easy Service Tax Online Dot Com Pvi. Ltd., 4074, Iscon Mall, Satellite Road, Ahmedabad-15

10 LAWCRUX Advisors Pvt. Ltd., LAW House, i-8, Sector-10, Faridabad 121003 (Haryana)

11 TaxindiaOnline.com Pvt. Ltd., 2nd Floor, Vasant Arcade, Vasant Kunj, New Delhi - 110070

12 Mark Professional Services Pvt, Ltd., 108, Everest Block, Aditya Enclave, Hyderabad ~ 38

13 The ICFAI society, 52, Nagarjuna Hill,Punjagutta Hyderabad.-500082

14 M/S Knowledge Processing Pvt, ]td.{laxmanagcmentindia.com),FF—] 9,1st Floor,Cross River Mall,CBD
Ground,Near Karkardooma Court,Delhi-110032

15 Ch.R. 16 Office Copy v}c‘”@rd"ﬁk P

Asstt. Registrar
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-NOS 374 386 CUS/APPL/NOIDA/10 dated

Arising --out of Order-in- Appea! )
Is) Custorns & Central Excise, Noida.

- 2742 2010 passed oy Commr. (Apb_

e For approval and s;gnature

_M' ER (JUDICIAL)
MBER' (TECH NICAL)

. HON'BLE ;.MR' ANIL CHOUDHARY, Mt
HON'BLE MR. ANIL G. SHAKKARW

" 1. Whether Press Repo e allowed to see.
~ - the Order for publication as per Rule 27 of the
CESTAT. (Procedu__ : No

2. Whether it should be reieased under Rule 27 of the
' CESTAT (Procedure) Rules, 1982 for publication

- in any. authorltatlve report or not7 : Yes
._Z":Whether His Lordshtp washes to see the fair copy
f. the Order? . : Seen
4 -;Whether Order circ \lated to-the Departmental
i :Yes

- 3:Authont1es?

- .APPELLANT(S) Jb(\y\

..RESPONDENT (S)

. VERSUS

Commissioner of.Ce '

_ _APPEARANCE. I
_Shii A’cul Gupta Advocate for the Appeliant (s)
c '_Shn V R ‘Reddy Asstt. Comm:ssuoner 1A.R,) for the Department
- CORAM:

 HON'BLE MR. ANIL CHOUDHARY, MEMBER {JUDICIAL)
"HON'BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNICAL).

DATE OF HEARING & PRONOUNCEMENT : 19.08.2016
FINAL ORDER NO. ~706 98- 30708/2014




Per Mr. Aml Choudharv

. Appeal No.C-121 -1 2 7

~The appellant M/s LG Electronlcs India Pvt Ltd zs in
appeal - - -a_g_a_lnst....._ .. Order-in-Appeal Nos 374~ 386-.

CUS/APPL/NQIDA/1G . dated 27.12.2010 _p_assed_--_-.by Ld.

Commissioner (Appeals).

The brief facts are that the claim of refund of additional Customs
Duty (SAD) have been rejected on the ground of non-production

of original TR-6 Challan and original Bill of Entry for verification.

The fearned Counsel-for the appellant states that the issue is no
longer res-Integra and this Tribunal in appellant’s own case,
under the similar- facts and circumstances vide Finat .Ordey

N0.51193- 51197/2014 dated 19, 03 2014, was pleased to allow

the appeal by way of remand W|th dlrectlons to th" Ad;udlcatmg

Authorlty to erlfy the refund cla|m of SAD thhout ;_.51st|ng on

original- documents, “with the help of data availabie |n tho EDI
system of the department And if thought expedltlous, the

appellant M/s L.G. Electromcs Pvt Ltd., to file mdemmty bond ;o

so as to safeguard the interest of Revenue.

Accordingly, we allow the appeals by way of remand"'-to-the .

Adjudicating Authority with the direction that the refund clalm : -':
shali be verified, without 1n5|stmg on production of orlginal_"'

documents, by verifying the data with the mformatlon avaﬁabie_

in the EDI system and on obtalnmg of mdemmty bond from the_:__

appeliant-assessee. We also direct the appellant to appear

before_.the__'-Adjudi_c_atmg __Autho_rity wrth relevant supportmgs as,



.. .Appeal No. C-121-124 & 126 - 132/11

é’\?éiiéblé':-'-wi'th'_jth:em within a period of 45 days from the date of

__r_gc_g_e;_p% ofthxs r:-_:_érder and seek opportunity -of hearing. The
Ad;udicatmg Authorlty shélil after hearing the .;a'ppeliant, pa.SS a
B reasoned order in accordance with Law preferably within a period
._'of three months of appearance of the appellant before him. .
'ﬂThu:_Sr these appeals are ail_ow__by _wa_y_o_f__ remaa_gi. _ '
. (Dictated &DronOLinced;ntheonan,Cqumm j-é:
o %Cﬁ N Y i

. (ANIL G. SHAKKARWAR) (ANIL CHOUDHARY)
MEMBER (TECHNICAL) MEMBER (JUDICIAL) '
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